
 
246   Government [RAJYA SABHA] Bill 

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Your point is well taken. 
...(Interruptions)... 
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Okay. ...(Interruptions)... Please sit 
down....(Interruptions)... He is reacting (Interruptions)... 

SHRI S. JAIPAL REDDY: The suggestions made by Shri Jai Prakash Aggarwai and 

Shri Nandi Yellaiah will be surely examined. ...(Interruptions)... 
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SHRI S. JAIPAL REDDY: In residential areas, household industries have been permitted. 

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): The question is: 

"That the Bill to make special provisions for the National Capital Territory of Delhi for a 

further period up to 31 st December 2008 and for matters connected therewith or incidental 

thereto, as passed by Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We shall now take up clause-by-clause 

consideration of the Bill. 

Clauses 2 to 6 were added to the Bill 

Clause I, the Enacting Formula, the Preamble and the title were added to the Bill. 

SHRI S. JAIPAL REDDY: Sir, I beg to move. 

"That the Bill be passed." 

The question was put and the Motion was adopted. 

__________ 

CLARIFICATIONS ON THE STATEMENTS BY MINISTERS—Contd. 

Re. Violence by All Adivashi Students, Association of Assam (AASAA) on 24th 

November, 2007 in Guwahati 

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I would request every hon. Member 

to be very brief. This is only to seek clarifications, and don't make a speech. Shri Kumar 

Deepak Das. 

SHRI KUMAR DEEPAK DAS (Assam): Sir, we are compelled to live under the 

threat of death lurking behind us. We are afriad to go out for an evening walk for the fear 

that some unknown murderer may take a potshot at us. Talks seminars, meetings, rallies 

and appeals have been singularly ineffective in curbing violence, which has erupted as 

never before in our State. Assam, once a peaceful heaven, has turned into a hot-bed of 

intrigue and violence. 
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Today, we see dead bodies littered all around in Guwahati. The streets are tainted with 
blood of human beings. While leaders of the Ruling Party are busy hollering success 
stories, a number of innocent citizens are being killed or aimed for life, for no fault of 
theirs. In these 60 years of Independence, we have noticed that the great Indian Nation is 
going down the hill due to factors like corruption, agreed, violence and total lack of 
morality. These degrading activities are not at all compatible with humanity. 

[MR. DEPUTY CHAIRMAN in the Chair] 

Sir, the most condemnable barbaric act, which took place at Guwahati city on 24th 
November 2007 due to clash between processionists of Ali Assam Adivasi Students' 
Association and local residents, have surpassed all other instances of brutality in Assam. 

Sir, these Adivasis who came to Assam 150 years back are part and parcel of the 
Assamese    society. They are very much peace-loving people. They have been fighting 
for the last 15-20 years for getting the tribalhood status. 

Sir, I condemn all such incidents of killings. 

MR. DEPUTY CHAIRMAN: Mr. Deepak Das, this is a Statement made by the hon. 

Minister. Please seekmore clarifications instead of making a speech. 

SHRI KUMAR DEEPAK DAS: Sir, there are two aspects of the situation. One is, 

situation happened with the full knowledge of the State Government, which did not 
prevent the vandalism by processionists and the subsequent attack by the locals. That 
such a situation might happen when processionists start attacking the mob with bows and 

arrows. Had there been adequate deployment of force, the situation could have been 
prevented. It was not just for one hour, but for at least three hours the attack and 
retaliation violence continued and the police was witnessing some of the incidents. 

Sir, the figures given by the State Administration cover up the total number of deaths 
took place and the number of persons who got injured. According to the sponsoring A 
ASAA^ that is, Adivasi Students' Organisation, 60 activists including 11 girls are still 
missing and at least 20 people are claimed to have died. Next morning, the CRPF forced 

173 activists out of 220 injured to leave Guwahati Medical College Hospital without 
giving proper treatment. The Central Government should declare a compensation of at 
least Rs.3 lakhs to the families of those who lost their lives and free treatment to those 

who were injured. (Time-bell) 

MR. DEPUTY CHAIRMAN: Please conclude. You have to seek only clarifcations. 
Wo are not opening another Short Duration Discussion. 

SHRl KUMAR DEEPAK DAS: We would like to know whether the Scheduled Tribe 

status to six communities, namely, Moran, Motok, Chutia, Ahom, Konch Rajbongshi and 

, tea garden communities, including. Adivasis of Assam will be given or not. Sir, we wjint 

the Central intervention for restoration of peace in Assam so that the peace process 

whUch has been stopped - the discussion with the ULFA has been stalled for a long time 

~ couid be opened. The discussion should start. We demand that there should be a CBI 

inquiry On this matter. 

Sir, I would also like to suggest in this august House that an all-party delegation from 

this House should visit the place and meet the people who have been harassed and 

injured. We should meet the bereaved families. Thank You. Sir. 


